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Centrel Administrative Tribunal : X/,

Principal Bench "
O.4, No, 1262 /95
New Delhi, this the 17th day of Jan.,1996
Hon'ble Shri B.K. Singhg Member (A)
Hon'ble Dr, A.Vedavalli, Member (A)
ShriYogesh Deshmukh,
s/o Shri P.R.Deshmukh,
R/o Sector-III/l88,
Sadiq Nagar,
New Delhi,- 119 049, ssesApplicant
.y (By Shri J.S.hawat, Advocite)
Versus
1(a) Union of Indis thro.jh,
Secretary of Velfare,
Shastri Bhawan,
New De 1hi,
1(b) Union of India throujh the
Secretary,
Ministry of Personnel, Public
Srievance & Pensions, Department
of Personnel] & Trainin;, North Block,
New Dﬁlhio
-~ 2. National Commission for other
Backward Classes (NCNC ),
throu h
Secretsry

9
West Block-I, Win, No,3,
Second Floor,
R.k, Puram,
New Delhi- 110066,

3. Union Public Service Commission,
throujh the Secretary,
Union Public Service Commissien,
bholpur House,
Shahjahan Road,
New De lhi, c..fespondents

(By Madhav ranikar & V.S.K.Krishna,
counsel for the respondents)

—....--._-—-—.—-_n--—n. e

Heard the learned counsel tor the parties and

perused the reZZZ?’ff the case, It is édmittedby both
¥ «e.2pj-
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the parties that the ®policant's name does not fing

a place amonj the list of successful U.3... candidatas,
1t is also admitted that thoujh he had ce-]irag himse | f
as Kunbi an U.B.2. while filliny up the form for civil
services examination which cdste his been notifien s+
other backward class by the Governor of Vadhva ) adesh
bué“%he notification issued by the sovt, of India,
Nin{;try of #elfare, the caste Kumbi has bean 10tifjeg
instead of Kunbi and hence the epplicant cou o not jet
the benefit of an OBC when the result of civi] servizec

examinations 1394 was dec lared,

From a » rusal of the record, it seems that his
nName -as not included in the list of successful ..
candida tes and he could not hive been allotteg i servi-e
by the Deptt. of Fersonnel & Traininj ana s such the
(juestion of sendinj him on trainingy wo.ld hive srisen
only when he was allotted a service,

The respondents are takin steps tou brin; the
necessary corrections in the notirication issued by the
Government of India, and substitute the word kumc- by
the word kunbi, They were Jranted two months' time to
brinj the Necessary correc tions to Jraat the ovenefit of
V.8.2. to the apolicant and also to dllot him a service
befittin; his rank in the order of merit,

The leained counsel for the respondents shri
Madhav Panikar and Shri V.3.R.Krishna state that they
have no objection for a direction beiny issues te res0 9~
dent No, Ll(a) to briny the necessary corrections within
two mon ths! positively from the dite Of receist of g
certified cooy of this Jrder and the respondent No, (b,

l.e. D.O,P.&T will act on thenotif ic .t ion expeditiausly
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and direct the J.P.3.3. to publish the applicantts

result showing his rank in the merit list o: the SUC #g§m
ful URC candidates and DU,P.&T will then aliot him 4
service befitting his rank in the order of merit,

The allocation of service to the dapplicdnt will bpe
completed by respondent No, 1(b) within 4 period of twe
months on receipt of a cop,; of the notitic tion by the
Ministry of Welfare, Government of indi. i, e, respondent
No, 1(a),

It is presumed that the respondents wi ]} Tes lize
the problems of the #policsint, since he hus peen Aaiting
for a pretty lon: time for yrant of this relief to him,
The matter requires a sense of empathy since there Ta v
be cases where junior people who mijht have nean allottes
4 service are undergoing training whereas the apolicing
has been left out,

The lesarned counsel]l for the respondents are
conscious of this fact and they ndertake to 2t this
mitter sorted out as exoeditiously as POssible to see
that the relief priyed for is granted within s perinog of
four months,

Nith the aforessig directions, this “.AL is
disposed of but without ny order 48 to costs., If the
ipplicant still feels 93grieved, he is ;iven Liverty to
:jitate the matter before the competent forum for

redressal of hig grievence in dccordance with jaw,

AT :
(Lr, A.Vedivalli) (B.

«>1ngh)

Member (J) Member (A )



